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  IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE (FTC), 
LAKHIMPUR, NORTH LAKHIMPUR 

 

 

1. Riazul Islam @ Riyajul Haque 

2. Foijul Islam @ Faijul Islam 

   ..............Accused 

  Vs.  

 State of Assam 

   ..............Opposite party 

  

 Present:  Syed Burhanur Rahman, A.J.S. 

        Addl. Sessions Judge (FTC). 

  

 Advocate for the accused : Mr. Aminur Rahman 

 Advocate for the State : Mr. M.P Hazarika 

 Date of hearing  : 24.05.2022 

 Date of order   : 24.05.2022 

 
ORDER  

 

 1.  Learned Addl. P.P is present today.  

2. The instant petition is filed u/s 438 of Cr.P.C to grant 

pre-arrest bail to the accused namely Riyazul Islam 

@ Riyajul Haque and Foijul Islam @ Faijul Islam in 

connection with Laluk P.S Case No. 61/2022, 

corresponding to G.R Case No. 350/2022 u/s 21(a)/ 

29 of NDPS Act 1985.  

3.   The brief history of the case is that on 31.03.2022 

Deputy Superintendent of Police (HQ) received an 

information that a person along with Hyundai i20 

(Activa) bearing Registration No. AR-01-J-0828 

coming   from    No.1   Ahmedpur   to  Kahipara  with 

suspected heroin and shared the information to I/C 
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Bongalmara Outpost. In this regard a GDE was made 

vide Bongalmara Outpost GDE No. 497 dtd. 

31.03.2022. After that S.I bakul Gogoi and Bn staff of 

Bongalmara Outpost apprehended a person namely 

Ainul Haque, S/o: Lt. Amsor Ali at Nadika under Laluk 

PS. With the help of local people the police team 

searched the person and recovered (1) 4.60 grams 

suspected heroin (including polythene packet) (2) 42 

Nos. of small size plastic containers (3) One Samsung 

mobile handset along with 02 Nos. SIM card (4) One 

Hundai i20 (Activa) car bearing Registration No. AR-

01-J-0828 and (5) Cash Rs. 100/-. After weighing the 

recovered powder i.e. suspected to be heroin 

measuring 4.60 grams, the above mentioned 

recovered items were seized in presence of 

independent witnesses. During the interrogation the 

apprehended person stated that the suspected heroin 

was given by Faizul Islam which was supplied to 

Faizul by Faizul’s elder brother Riajul Haque.  

4. Today, the matter is fixed for case diary and 

accordingly the case diary is received by this court 

today. Learned counsel on behalf of the accused has 

submitted that due to the previous enmity of the 

main accused i.e. Ainul Hoque and the present 

petitioners i.e. Riazul Islam @ Riyajul Haque and 

Foijul Islam @ Faijul Islam. The present petitioners 

are wrongly implicated by the main accused Ainul 
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Haque. That apart Ainul Haque has already got the 

benefit of bail u/s 439 of Cr.P.C.  

5. Learned Addl. P.P on the other hand has submitted 

that the present petitioners may not be granted the 

benefit of bail as there are sufficient incriminating 

evidence against them in the case diary.  

6.  I have perused the case diary and upon perusal of 

the case diary, I have observed that the accused 

Ainul Haque has specifically named the present 

petitioners who are involved in supplying the 

suspected contraband. It may be a case that the 

present petitioners may be a part of larger smuggling 

ring of suspected contraband. Therefore, this court is 

of the view that based on the incriminating material 

in the case diary, the present petitioners may not be 

given the benefit of pre-arrest bail u/s 438 of Cr.P.C 

and accordingly the bail application is hereby 

rejected.  

7.  Disposed of.  

8. Case record/ Case diary may be returned back.  

 

  Given under my hand and seal of this Court on this 

the 24th  day of May/ 2022.  

 

 

              (Syed Burhanur Rahman) 

 Addl. Sess. Judge (FTC) 
            Lakhimpur, North Lakhimpur 
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Certified that the order is typed 

to my dictation and corrected by 
me and each page bears my signature.  
 

 
 

  (Syed Burhanur Rahman) 
    Addl. Sess. Judge (FTC) 
Lakhimpur, North Lakhimpur 


